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Chandra Bhan Lal and Others.
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Prasad Gupta Vs. Controller, Printing Cirri Sutionezy
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under section 19 of Adl1ir.i s tr a ti ve T.ribunal Act ,

Such an exercise can be done only when the infilmity

of t.o e .;;waI' given by the PI e s cr i.b ec Autnoli ty cannot.,
be cured in appeal under section .17 of Payment of ~.••yes

Act. ~e do not see such a ~rcund. So far as e xez ci sing

the ju:-isdlction under section 17 of "".:.he $210. Act.

itself is concerned, the TribunaJhas no jurisdiction.
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